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BILL

. fiEther to arnend the Kenla Refonns AcC 1963.

peamble,-WtnauAs, it is e(pedient further to amend the Kerala Land' Refoms Act, 1963, for the purposcs hcrcinaftcr appearing:

BE it enactcd in the Seventy-first year of the Rcpublic of India as
follows:-

. l. Shoft title aad comtnencemenr.-{l) This Act may be called the Kerala
Land Reforms Act (Amendment) Act, 2021.

(2) It shall come into force :lt once.

2, Amendment of section 10.?- ln sub-seaion(l) of scction 102 of the
Kerala Land Reforms Act, 1963 (l of 1964), for the words, figues atrd letter
"Section 106 or Section 106A,,, the words, figures atrd lett€rs .,Section 

106,
Section 106A or Section 1068' shai.l be substitutcd.

STATEMENT OF OBJECTS AND REASONS

According to sub-section (1) ot'section 102 of the Kerala Land Refoms Act,
1963, the Govemment or any person aggrieved by any order of thc Land Tribunal

, under sub-section (2) of sertion 12' sub-section (3) of section l3A, section 22
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section 23, sub.section (2) of section 26 (whqc the amount of arrears of rent

claimcd exceeds five hundrcd rupees), section 31, section 47, sub-section (3) or

sub-section (4) of section 4& sub-section (3) of scction 49, sub-section (6) of
section 52, section 57, sub-section (O of section 66, section 72F, section 73,

sub-section (2) of section 77, section 80B, sub-section (4) of section 90, section

106 or section 106A may appeal against such older within such time as may be

prcscribed to the appellate authority.

2. At ptescnt there is no p,royision to fi1e appeal against an order by the l:nd
Tribunal under section 1068. Now the Government have decided to includ€ a

pmvision for Appeal in the case of an onl€f, under section 1068 of the knd
Tribunal regarding issue of certificate of titlo to a p€rson claiming to be a de€med

tenant under section 1E of the Act.

3. The BiIl is intended to achieve the above obj€cts.

FINANCIAL MEMORANDUM

The Bill, if enacted and brought into opration, would not involve any

additional expenditure from the Consotdate<l Fund of the State.

E. CHANDRASEKIIARAN.
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EXTRACT'FROM THE KERALA LAND REFORMS ACT, 1963

(ACT l OF 1964)

|tl . +t ** :ta

' 1O2. Appeal a appellata autltority.-<L)'ftic Gov€rnm€nt or any person agg:icved

by any order of the Land Tribunal under subsesrion (2) of section 12, sub-section (3)

of section 13A, section 22, section 23, sub-section (2) of section 26 (Whcrc thc

amount of arrears ofrcnt claimcd cxceeds frve hundred rupces), section 31, scction

47, sub-section (3) or sub-section (4) of section 4& subsection (3) of section 49,

sub-s€ction (6) of scction 54 section 57, sub-section (D of section 66, scction

72F, section 73, sub-section (2) of section 77, section 808, sub-s€ction (4) of
section 90, section 106 or section 106.{ may appcal against such order wilhin such

time as may be prescriH to the appellate authority.
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